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Exemption of customs duty on imported
TIIM Lenﬁlﬂ

" 3621. SI-D?.I J P IAVALI Will the
Minister of FINANCE be pleased to
state.

(a) whether the Karnataka Government/
Karnataka State Food and Civil Supplies
Corporation have submitted a proposal to
the Central Government for exemption of
customs duty on the recently imported
Turkish Lentils;

\

(b) if so, whether such a proposal has
been rejected by the Finance Ministry,
which has put KSECSC into heavy losses
causing increase in the prices of Dal/
Turkish Lentils in Karnataka and thus
putting common mag to hardships; and

| (c) if so, whether the Central Gov-
ernment will reconsider the jssue  and
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issue atleast partial exempnOn of customs:
duty?

THE MINISTER OF STATE N THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AJIT
PANJA): (a) to (c) A request for par-
tial exemption from customs duty on a
consignment of Turkish yellow  lentils
imported by the Karnataka Food and
Civil Supplies Corporation was consider-
ed but it was not agreed to. There is.
no proposal at present to reconsider the.
decision already taken,

National censnpg on handlooms

3622, DR. YELAMANCHILI SIVAIJI;
Will the Minister of TEXTILES be
pleased to state: o

(a) whether there has been any exer-
cise to have a compiehensive mpational
census on handlooms;

(b) if so, what are the detaj_]; there--
of: and

(c) whether there is any detailed study-
of Government’s intervention in thig sec-
tor and if so, what are the details?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI RA-
FIQUE ALAM). (a) Yes, Sirsoit.na™

(b) A censug of handloomg at na-
tional level hag beem coaducted by the
Government of India through the State
Governments. The National Council of
Applieq Economic Research (NCAER) is
entrusted with the responsibility of pro-
cessing of State and National leve] data.
So far 23 States]UTs have forwarded the
block/town level data and data for 21
States/UTs have been  processed by
NCAER,

(c) The Institute of Rural Manage-
ment Anand (IRMA) had conducted
a Study entitled “Interventions in  the
Handloom Industry”. In its  report,
IRMA has made a series of recommen-
dations relating to alternative strategies
for the development of the handloem
sector covering, inter alia typology of
schemes, nature of Government interven-
tion, Integrated Project Packages, Mana-



